
Title Suit (Divorce) No.26/2022.

IN THE COURT OF THE ADDITIONAL DISTRICT JUDGE (F.T.C.),
LAKHIMPUR, NORTH LAKHIMPUR.

Present: Syed Burhanur Rahman, A.J.S.,
Addl. District Judge (F.T.C.),
Lakhimpur, North Lakhimpur.

Title Suit (Divorce) No.26/2022.

Sri Manuj Kr Gogoi,
S/o Sri Sitaram Gogoi,
R/o Pukhuria, P.S. Laluk,
Dist. Lakhimpur, Assam.

….......Petitioner.
             -Vs-

Smt Rubi Bora,
D/o Sri Buben Bora,
R/o Garmur, Kumar Gaon, JEC Road, P.S. Jorhat, 
Dist. Jorhat, Assam.

.......Respondent.

Advocate for Petitioner      : Smt M. Konwar.
Advocate for Respondent  :   -

Date of Hearing                 : 05/08/2022.

Date of Judgment/Order    : 25/08/2022.

JUDGMENT/ORDER

1) The instant petition is fled  by the petitioner

under Section 13(1)(i-a) of Hindu Marriage Act,

1955, praying for dissolution of marriage by a

decree of divorce between the parties.

2) The petitioner through the instant petition has

reiterated  that  marriage  between  the
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petitioner and the respondent was solemnized

on 08/05/2020, as per Hindu rites and rituals

at Pukhuria, Laluk P.S., Lakhimpur District and

thereafter,  they  started  their  conjugal  life  at

the  residence  of  the  petitioner.  It  is  alleged

that since after the marriage the respondent

treated  the  petitioner  with  cruelty.  The

respondent  used  to  squabble  and  always

threatened  to  commit  suicide  on  trivial

matters.  The  respondent  looked  down  the

petitioner  and  his  family  members  and  also

she never showed love and afection towards

them and treated them rudely  and violently.

The respondent  deserted him on 21/10/2021

and  since  then  she  has  been  living  in  her

parental  home.  It  is  also  stated  that  their

marriage has been broken down irretrievably

and  there  is  no  chance  of  reconciliation.

Accordingly,  prayed  before  this  Court  to

dissolve their marriage by a decree of divorce.

3) Summons/notices was issued and served upon

the respondent and accordingly, she appeared

before  the  Court.  Thereafter,  as  the

respondent  did  not  participate in  the instant

case,  vide  order  date  30/06/2022  this  Court

initiated  ex-parte  proceeding  against  the

respondent. 
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4) The  petitioner  has  fled  the  evidence  on

affidavit  reiterating  the  stand  taken  in  the

main petition vide petition No.245/22.

5) The petitioner  was personally  present  before

this Court and heard his verbal submission.

6) Considering the matter in entirety, this Court is

of  the  considered  view  that  there  is  no

impediment in granting the decree of divorce

as both the parties got married on 08/05/2020

and  allegation  made  in  the  divorce  petition

remained unrebutted in  view of  the ex-parte

proceeding. 

7) Consequently, the instant petition for divorce

is  hereby  allowed  ex-parte. Marriage

solemnized between both the parties namely,

Sri  Manuj  Kr  Gogoi  and  Smt  Rubi  Bora  is

dissolved. 

8) Prepare a decree accordingly  within  15 days

from today. 

9) Disposed of accordingly.

Given under my hand and seal of this Court on

this the 25th day of August, 2022.

                                                   ( Syed Burhanur Rahman )     
                                                    Addl. District Judge (F.T.C.),  

  Lakhimpur, North Lakhimpur.
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Certifed that the Judgment/Order is typed
to my dictation and corrected by me
and each page bears my signature.

  ( Syed Burhanur Rahman )   
  Addl. District Judge (F.T.C.),
 Lakhimpur, North Lakhimpur.

Transcribed and typed by:

Sri Montu Kherkatary, Stenographer.


